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MR. SPEAKER: Anyway, this Is not 

a nyatter to be debated now. Mr. Bosu, 

this is not your question. But I have 

heard you also.

(interruptions)

SHRI SHYAMNANDAN MISHRA:

I am on a point ol clarification. 

When a dispute arises as to whether a 

question belongs to one Ministry or the 
other, which is the authority which

will decide?

MR. SPEAKER; The Speaker.

SHRI SHYAMNANDAN MISHRA:

II the Speaker had decided that the 

question would be addressed to a par

ticular Ministry, then why the respon

sibility is being shoved to another 

shoulder?

MR. SPEAKER. No, no. It is not be

ing shoved.

(Interruptions)

MR. SPEAKER: The Speaker de

cides only when a controversy arises. 

(interruptions>

MR. SPEAKER: Now these ques

tions are examined only if the objec

tions come from the respective Minis

tries. I go into the matter. In the 

ordinary course, according to the rules, 

we address a question to a particular 

Ministry. 1{ the question is admissi

ble. we do not go into details.

SHRI JYOTIHMOY BOSU: I want 

an assurance that when this question 

is going to be replied the Minister 

should remain present, because we do 

not want the Finance Minister to get 

away by saying that this is a matter 

which full* within the category of law.

MB. SPEAKER. That ii * re«tfon~ 

able request.

Shifting tbe Supreme Court to a 
Central Place

+

*312, SHRI C. N. VISVANATHAN: 

SHRI R. MOHANARANGAM:

Will the Minister of LAW, JUSTICE 

AND COMPANY AFFAIRS be pleased

t0 state;

(a) whether Government are seised 

of the strong opinion in the South for 

shifting of the Supreme Court to a 

more Central place so that the poor 

people from the South need not have 

to travel thousands of miles to get jus

tice; and

(b) if so, the steps proposed to meet 

the legitimate difficulties of the people 

from the South in the matfer?

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS AND 

IN THE MINISTRY OF LAW, JUSTICE 

AND COMPANY AFFAIRS (SHRI S. 

D. PATIL): (a) Government have seen 

newspaper reports to the effect that 

the Chief Minister, Tamil Nadu while 

speaking at the Golden Jubilee cele

brations of the Bar Council of Tamil 

Nadu pleaded for locating the seat ott 

the Supreme Court in a central place 

in the country. No formal proposal 

has been received from the Chief Mi* 

nister, Tamil Nadu in this regard.

(b) The Government do not barve 

any specific proposal under their con

sideration At present.
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su m  a  N. VISVANATHAN: The
hon. Minister has quoted the Chief 
Minister of Tamil Nadu’s statement 
regarding the Golden Jubilee celebra
tions. The Minister may consider one 
of the requests or one of the sugges
tions made by them What steps Hie 

taken after the Chief Minister of 
of Tamil Nadu has stated that the 
Supreme Court may be located in the 
centre of India? I would like to know 
whether the Ministei has taken any 
step regarding the proposal or what 
kind of proposals he expects from the 
Chief Minister of Tamil Nadu.

SHRI S. D. PATIL: The information 
which has been received from the 
Tamil Nadu Government is that the 
actual volume of work that these 4 
States supply may not be sufficient 
for maintaining a bench in that area. 
Now the Chief Minister of Tamil Nadu 
has not supplied the information re
quired for justification of the Supreme 
Court bench there.

SHRI C  N. VISVANATHAN: What 
kind of proposals he has received from 
the Tamil Nadu Government?

MR. SPEAKER: If is for the Tamil 
Nadu Chief Minister to decide.

SHRI C. N. VISVANATHAN: The
Minister has stated that he wants pro
posals from the Chief Minister of 
Tamil Nadu. What kind of poposals 
he needs from the Chief Ministei of 
Tamil Nadu. He has not replied to 
that?

SHRI &  D. PATIL: There is no 
specific proposal.

SHRI C. N. VISVANATHAN: Whe
ther the hon. Minister will consider 
Supreme Court, Hyderabad as the 
not* eeiitral place or Madras which 
is one the oldest High Cburts in 
South Bradi* or in Bangalore. One' of 
the t)vr«f places may he conutydexed as 
°ne' Cetttn# places. ‘ Seme of
the beaches m?y. be transferred to 
these plates. r

THE MINISTER OP LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): It will not be 
practicable to shift the Supreme Court 
from D61hi.

SHRI A. BALA FAJANOR: From 
the answer given by the Home Minis
ter and now supplemented by the Law 
Minister, I understand that there is a 
lot of contradiction, because when the 
Home Minister answered that he had 
seen only newspaper reports--

MR. SPEAKER: Now he is the Law 
Minister. He is holding the portfolio 
of the Law Minister.

SHRI A. BALA FAJANOR: I 
thought I can go by person. The Law 
Minister while answering stated that 
there is no proposal for shifting the 
Supreme Court. I think, if the Law 
Minister goes into the past record of 
the last Parliament, Fifth Lok Sabha, 
he will find that an assurance had 
been given in this House that they 
were considering to locate a bench of 
the Supreme Court in various other 
places. In that case, I would like to 
know whether he will reconsider the 
position and the idea that has been 
mooted out.

MR. SPEAKER: Two ideas are mix
ed up. One is about the shifting of 
the Supreme Court The second one 
is about the bench.

SHRI A. BALA PAJANOR: I am not 
for shifting. That is the reason why 
I am not going into the question of 
shifting because 1 have no personal 
consideration for that. The bench of 
the Supreme Court can be located in 
three places. Whether he will consi
der to locate one bench, at Bombay, 
Madras and Calcutta so that it can 
meet out the proposition £b«t has been 
suggested by the hon. Chief Minister 
of Tamil Nadu not only on the ques- 
tion of economic difficulty for the poor 
people but also for the better decen
tralisation. of power in the $atpceme 
Court so that people can «et justice 
in a proper way instead of having
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centralised everything in Delhi, that
is, circumventing to so many matters.

SHRI SHANTI BHUSHAN: I hav'e 
already said that so far as the shift
ing c f  the Supreme Court from Delhi
to any other place is concerned, the
proposal is not feasible. It is not
practicable.

So far as other aspect is concerned,
viz., whether some cases should be
heard by some bench o f the Supreme
Court in places other than Delhi, that
is a matter which requires very close
consideration.

SHRI A. SUNNA SAHIB: May I
know from the hon. Minister whether
he has received any representation
from Kerala about shifting of the
Supreme Court to Bangalore, Madras
or Calcutta or setting up a bench of
the Supreme Court at Bangalore?

SHRI SHANTI BHUSHAN: So far
as Kerala is concerned no, propose]
has so far been received.

SHRI K. OBUL REDDY: May I
linow from the hon. Minister, if at all
a decision is taken to shift the Sup
reme Court to South India or consti
tuting a Bench in South India, central
place like Hyderabad or Bangalore
wiP. be considered. Whether an as
surance to this effect will be given?

MR. SPEAKER: He has answered
that question. He has said that it re
quires very close consideration.

SHRI K. OBUL REDDY: If at all
it is going to be shifted to South India
I would like to have an assurance.

MR. SPEAKER: Will you give an 
assurance?

SHRI SHANTI BHUSHAN: It is not
possible to give an assurance because
the matter requires very close consi
deration.

AN HON. MEMBER: If the Supreme
Court is to be shifted or a bench is to

be constituted^
will have to
central place would be Aurangabad,
Nagpur or Maharashtra.

geographical location ^
be considered. That |

MR. SPEAKER: All places will be
considered.

SHRI NANASAHIB BONDE: So far
as the central position is concerned,
Nagpur is the best location. Why does
the hon. Minister not give an assur
ance to us, if the idea is to, shift the
Bench where is the hesitation to give
that assurance at least before the
matter comes to a final decision?

SHRI R. K. MHALGI: I want to
know from the hon. Minister of Law
what factors will be taken into consi
deration for shifting the Supreme
Court or constituting a Bench thereof?

SHRI SHANTI BHUSHAN: So f'-<r 
no bench o f the Supreme Court has
been established anywhere else.

SHRI R. K. MHALGI: If you think
that a bench of the Supreme Court is
to be set up, what factors will be taken
into consideration?

SHRI SHANTI BHUSHAN: What I 
said was, where a case o f any kind ô 
be heard at a place other than Delhi
by a bench of the Supreme Court can
be considered; obviously the matters
which will have to be taken into con
sideration would be the convenience
of the litigants and the better dispen
sation of justice.
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